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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 235 OF 2022

IN THE MATTER OF:
RAMSRIKHA SUDESHWARI SOCIAL

WELFARE FOUNDATION ... APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS. .....RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NOS.1,2, 4 AND S5
I, Shailendra, S/o. Shri Shankar Dayal Singh, aged about 47

years, Senior Mines Officer, District Mahoba, U.P. at present at

New Delhi, do hereby solemnly affirm and declare as under:

1. That | in the abovenoted capacity am well conversant with
the facts and record of the present case, hence am

competent to swear this affidavit.

2. That | have read the original application as well as
annexures enclosed therewith and have understood the

same fully.

3. That at the outset of this affidavit, | deny each and every
averment of facts made in the said-original application save
and except those which are admitted by me hereinafter
specifically.

4. That before submitting parawise reply on the original
application some facts and circumstances are very vital for
proper adjudication of the above mentioned original

application which are being mentuoned herein below:-
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(iii)

That in the 8th year of the republic of India for
development of minerals and regulation of mines, the
Parliament enacted an Act namely The Mines and
Minerals (Development and -Regulation) Act, 1957

which came into force w.e.f. 1% June, 1958).

That the section 15 of the said Act, 1957 authorised
the State Governments to make the rules for
regulating the grant of quarry leases, mining leases
or other mineral concession in respect of the minor

mineral by natification in the Official Gazette.

That in exercise the powers conferred by sub-section
(1) of section 15 of the said Act 1957, the
Government of Uttar Pradesh framed the Uttar
Pradesh Minor Minerals (Concession) Rules, 1963
vide Notification no. 1575-M/XVIII-B-M-96-58-1963
dated 26.08.1963 which has been after supersession
called as The Uttar Pradesh Minor Minerals
(Concession) Rules, 2021 (here in after referred as
Rules 2021)

That there are two types of concessions, firstly
mining lease and secondly mining permit. The mining
leases are granted by two ways firstly inviting the
application under the provisions of Chapter-ll of the
said Rules, 2021 and thereafter deciding the
preference in favour of most suitable applicants and
secondly by holding public auction or e-tender-cum-
e-auction process in favour of those bidders who
offered highest and satisfactory bid for per cubic

meter.




(V)

(vi)

That the State Government vide Government order
No. 3236/86-2017 dated 12.12.2017 communicated
all the District Officers the ‘new policy of mineral
2017’ for grant of mining lease of building stone
(khanda, gitti & boulder) to the effect that vacant
areas of the building stone shall be granted by way of
e-tender-cum-e-auction process for a period of 20
years in favour of the those bidders who offered
highest and satisfactory bid and such period of 20
years was a amended subsequently which provides
minimum period 10 years and maximum period of 20

years from the date of execution of the lease deed.

That in compliance of the provisions of EIA
Notification dated 14.09.2006, before declaring the
availability of the vacant areas the District Survey
Report herein (after referred to as DRS) is essentially
to be prepared in respect of vacant areas situated
within the territory of District Mahoba and it must be
uploaded on the website of District Administration
Portal, Mahoba for a period of 21 days, inviting the
objections from general public regarding availability
and suitability of the mining areas mentioned in DSR
and after receiving the objections, if any, such
objections have to be disposed of in accordance with
law and thereafter DSR was submitted before the
expert commiftee, constituted by the Director,
Geology and Mining, U.P. Lucknow to examine the
DSR and whenever such committee approved the
DSR. then it becomes final for grant of the such

areas in accordance with the Mining Policy 2017 of



(vii)

(viii)

the State Government. 5

That an area measuring 2.024 hectare (05 acres)
was also mentioned in 'DSR' Mahoba but no person
has objected nor any objection has been received in
writing or orally for the area in question. It is also
submitted the Applicant namely Ramsrikha
Sudeshwari Social Welfare Foundation, Ghazipur
has not objected regarding the suitability of the
area in question, hence such area became
suitable and was advertised for grant of mining
lease by way-of inviting e-tender-cum-e-bid vide
advertisement no. 3153 / MMC-30/Vigyapti-Kha
Bo/Gi. Bai/2017-18 dated 21.04.2018.

That the Respondent no. 6, Smt. Sabira Khatoon
made a bid of Rs. 317/- (Rupees three hundred
seventeen) only per cubic meters for annual
estimated quantity of 20240 cubic meters
khanda, gitti & boulder which was found the
highest and satisfactory and has been accepted
by the District Officer, Mahoba. Thereafter, a
letter of intent dated 13.08.2018 has been issued
in favour of the Respondent No. 6 for the grant
of mining lease vide letter no. 4903 /MMC/E-
Tender/Sahmati Patra / 2018-19 dated 13 August
2018.

That in pursuance of letter of intent dated 13" August
2018, the Respondent No. 6 got prepared mining
plan by qualified person and submitted for approval

before the Director, Geology and Mining, U.P.




(x)

(xi)

(xii)

5

Lucknow and the Director, Geology and Mining,
accorded the approval on the mining plan vide its
letter dated 31.10.2018.

That after getting the approval on the mining plan
from the Director, Geology and Mining, the
Respondent No. 6 applied for Environment
Clearance in accordance with the EIA notification
dated 14.09.2006 before the ‘District Level Impact
Assessment Authority, Mahoba and after considering
the said proposal of the Respondent No. 6, the
District Level Impact Assessment Authority, Mahoba
sanctioned the Environment Clearance by its letter
No. 225/Parya/DEIAA/MAHOBA/2018 dated
01.12.2018. A true copy of the Environment
Clearance Certificate dated 01.12.2018 is being

enclosed herewith and marked as Annexure-1.

That after obtaining the Environment Clearance
dated 01.12.2018 and completing the formalities,
lease deed was executed on 08.01.2019 for a period
of 10 years i.e. upto 07.01.2029. A true copy of Lead
Deed dated 08.01.2019 is being enclosed herewith

and marked as Annexure-2.

That after execution of the lease deed on 08.04.2019
in the favour of the Respondent No. 6, she started
mining operation in her leased area in accordance
with the terms and conditions of the lease deed
dated 08.01.2019. Respondent No. 6 also appointed
qualified 'Mines Manager', namely Shri Dheeraj

Kumar Verma, possessing certificate of overman's
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certificéte of competency and Gas Testing Certificate
of Competency under the provisions Coal Mines
Regulation, 2017 issued by the Government of India

under the provisions of Mines Act, 1952.

(xiii) That the Respondent No. 6 also entered in the
agreement with M/s. Himanshu Traders for the
purpose of purchasing of the material for blasting

which required in the mining activities.

(xiv) That on the Complaint submitted to Commissioner,
Chitrakootdham Division, Banda, he vide his letter
dated 20.12.2021 constituted a Committee of the four
members headed by Additional District Officer
(Finance and Revenue) Banda along with three other
officers with the direction that the said committee
shall examine all the application on spot and to
submit its report within a specified period. It is further
submitted that the District Officer, Mahoba and
Superintendent of Police, Mahoba jointly also
submitted factual report before the Commissioner,
Chitrakootdham, Division, Banda vide its letter dated
22.12.2021. True copy of the said letter is being

enclosed herewith and marked as Annexure-3.

(xv) That it is further submitted that over the same plot,
mining lease was granted in favour of late husband of
Respondent No. 6, way back in the year 1985 and
this lease holder operated mining operation strictly as/z?
per term and conditions of the lease deed. y»; \r

&
.

(xvi) That the Committee constituted by Commissioner,
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Chitrakoot Dham submitted the report wherein it has
been found that the area sanctioned in favour of the
Respondent No. 6 was measured by the said
committee and it was found that 756 cubic meters
building stone was illegally excavated by the
Respondent No. 6 and due to this liability of Rs.
12,25,760/- was fixed on account of royalty, market
value and penalty. Respondent No. 6 has deposited
the said amount in the Treasury Mahoba on
05.01.2022 under protest.

PARAWISE REPLY

I. That the contents of the Paragraph | of the Original Application

are formal, hence need no reply.

[l. That the contents of the Paragraph Il of the original application

are formal, hence need no reply.

lll. That the contents of the Paragraph Il of the original
application are formal, hence need no reply, However it is
submitted that the respondent no.6 is entitled to do the mining
operation on the area in question after completing all the
formalities like getting approved on mining plan and environment
clearance from the competent authority. It is also respectfully
submitted that the mining lease agreement, could not
challengeable before this Hon'ble Tribunal under the provisions of
Sections 14 and 15 read with Section 18 of the National Green
Tribunal Act, 2010 because before execution of the mining lease
deed, environment clearance is necessary which already

ence this original application is




not mentionable.

IV. That the contents of the Paragraph IV of the application
related to the report dated 03.01.2022 submitted by a committee,
constituted by the Commissioner, Chitrakootdham, Division,
Banda. In this respect, it is submitted that such report dated
03.01.2022 cannot be challengeable before this Hon'ble Tribunal
because it is based on factual situation of the area and if
applicant is aggrieved with the aforesaid factual report dated
03.01.2022, then he could made an application again before the
Commissioner, Chitrakootdham, Division, Banda for seeking re-

enquiry of the area.

REPLY TO FACTS AND BRIEF

1. That the contents of the Paragraph 1 of the original application
is related about the detail of applicant organization and applicant
society is registered under the Indian Trust Act, 1882 in District
Ghazipur, Uttar Pradesh and its branch office at H-23,
Lajpatnagar, Part-1, New Delhi-110024. It is further submitted that
applicant organization is not aggrieved person and the residents
of village Singhanpur Baghari are not the member of such
organization, therefore, this application has been filed before this
Hon'ble Tribunal as public interest litigation which is not
maintainable under the statutory provisions and liable to be

dismissed on this ground alone.

2. That the contents of the Paragraph 2 of the original application

are formal, hence need no reply.

3. That the contents of the paragraph 3 of the original application
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are not admitted as alleged. It is submitted that if apr‘)licant is
aggrieved with the environment clearance dated 01.12.2018
issued in favour of the respondent no. 6 then its may file the
appeal before this Hon'ble Tribunal but the validity of the mining
lease agreement could not challengeable before this Hon'ble
Tribunal, hence this original application is not maintainable before

this Hon'ble Tribunal in the eye of law.

4. That the contents of the paragraph 4 of the original application

based on record and are not disputed.

5. That the -contents of the paragraph 5 of the application are
based on record and are not disputed. However, it is submitted
that mining lease was granted in favour of respondent no. 6 after
mentioning the area in DSR and mining operation are being done

by him in accordance with the law.

6. That in reply to the contents of the paragraph 6 of the
application, it is submitted that the Committee of the four
members constituted by the Commissioner, Chitrakootdham,
Division, Banda under the chairmanship of Sri Umakant Tripathi,
Additional District Officer (Finance and Revenue) Banda
alongwith Sri Jitendra Kumar, Sub Divisional Magistrate, Mahoba,
Sri Ram Pravesh Rai, Circle Officer, (Police), Sadar, Mahoba and
Sri Shailendra Singh, Senior Mines Officer, Mahoba. The
aforesaid Committee enquired all the allegations on 21.12.2021
and 29.12.2021 and after inquiring the matter, it has submitted his
report. True copy of the report is being enclosed herewith and

marked as Annexure-4.

7. That in reply to the contents of the Paragraph 7 of the Original
Application, it is submitted that the such type of complaint is

considerable when the area was_not mentioned in the District
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Survey Report, Mahoba and after loading it on the district
administration portal everyone can submits their objections in
writing but any local person or other person have not filed their
objections for this area and whenever area is settled in
accordance with law, in favaur of respondent no 6 then no one is
justified to challenge the grant of such mining lease at this time. It
is also pertain to mention here that the same facts has come into
notice of the district administration, that local persons are making
hurdles by filing false complement only for claiming illegal

gratification from the lessee/Respondent No. 6.

8. That in reply to the contents of the Paragraph 8 of the Original
Application, it is submitted that all complaints/applications
received in the office of the District Officer, Mahoba have already
been inquired properly but no allegation has been found

sustainable.
9. That the contents of Para 9 are wrong hence denied.

10. That in reply to the contents of Para 10 it is submitted that the
committee appointed by the Commissioner, Chitrakootdham has
specifically found that no Mandir, Devsthan or Siddhbaba is in

existence in the leased area.
11. That the contents of Para 11 do not call for any reply.

12.That in reply to the contents of Para 12 it is submitted that no
illegal mining was found on 17.10.2021.

13. That the contents of Para 13 are wrong hence denied. It is
submitted that on the complaint made by the farmers, action was
taken. It is further submitted that no reliance can be placed on

news item published in local newspaper.



14. That the contents of Para 14 need no reply. \ ‘L
15-16. That the contents of Paras 15 and 16 are matter of record.

17. That the contents of Para 17 are wrong hence denied. The
Committee appointed by Commissioner, Chitrakootdham looked

into all the aspects and grievances of the Petitioner.
18. That the contents of Para 18 need no reply.

19. That the grounds of challenge are argumentative in nature

and will be replied at the time of hearing.

REPLY TO LIMITATION

20. That the present Application is not within the period of

limitation, hence the same is liable to be rejected.

21. That prayer Clause is wrong hence denied. The Applicants

are not entitled for any relief.

The above facts are being placed for kind consideration of this

Hon’ble Tribunal. M

DEPONENT
- VERIFICATION:

|, the deponent abovenamed, do hereby verify that the contents of

above reply are true and correct to my knowledge. derived from

& official record. No part of the same is false and nothing material
(TESTER

has been concealed therefrom.
VERIFIED ON THIS THE 16™ DAY OF JULY, 2022 AT NEW

DELHI.

DEPONENT

 HRANN AR DAD
NOTARY B!

R.K. @ARE 2.0 g\%«
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District Level En' vironment Jmpact Asses ment wthority, Malob i /g
Office of the District Magistrate, Mahoba .

Fax: 05281-244156 . . E-mail:dmmab@aic.in
Ref. No. 22 /Parya/DEIAA/MAHOBA/2018 Date: O} /12 /2018
To, N

Smat.. Sabra Khatoon Wro Late Shoaib Ahmad
R/o H.No 177, Vivek Nagar Kabrai, Mahoba,
District - Mahoba, U.P..

Sub: Regarding Enviromental Clearance for proposed ﬁuildiné-Stone‘ Granite
(Khanda,Gitti,Boulder) Mining Project at Gata No. 482, Village Singhanpur-
Baghari, Tehsil Mahoba, District-Mahoba, (U.P.) Leased Area 5.00 Acres
(2.024 ha). ' . N

Dear Sir, .
Please refer .to your letter dated 01/11/2018 addressed to the
Chairman/Secretary, District Level Environment Impact Assessment -Authority,
(D:E1A.A), Mahoba, The District Level Committee considered: the matter in its
meeting -held on dated 03711/2018. A presentation -was- Made by The Consultant
ENV DAS India Pvt.Ltd., Lucknow. U.P. along with the represéntative of the project.
proponent, through documents, presentation made during meeting dated 03/11/2018 and

reply to the queries raised DEAC, MAHOBA, has informed to DEIAA, MAHOBA that:

I. The environmental -clearance is sought for Building stone- Granite (Khanda,
Gitti,Boulder) 'Mining project at Gata No. 482, Village Sighanpur-Baghari, Tehsil
Mahoba, District, Mahoba, (U.P.) Leased area 5.00 acres (2.024 ha).-

2. Letter of Intent of the area was granted by District Magistraté, Mahoba vide letter no.

. 4903/M.M.C/E-Tender/Sahamati Patra/2018-19 Dafed 13/08/2018.

3. 20240 Cubicmeter for Building stone Granite (Khanda,Gitti,Boulder): is proposed to

mine annually for up to the (1“,2“",3“’,4‘h & st year) accotding to approved-mining

plan. The Envifonmental clearance will be co-terminus with the mining lease period.

The water requiretent will be limited to 0.42 KLD from water tanker for Domestic

(drinking),. 2.4 KLD sprinkling on haulage route for dust suppression, 0.02 KLD for’

plantation & others. ‘ .

5. During operation the maximum no. of workers will not be more than 42,

6. The Project activit&r are not covered under general conditions, becauise its belong to
B2 Category, under MOEF hqtiﬁcation dated 15/01/2016 and 20/03/2016.

7. 'The mining will be gpgncast type and carried out semi mechanized: . :

8. . The ultimate depth, of mining will be restricted to 12 mtr/ water tevel , whichever is
less, :

9, 'The mining operation will not be carried out in safety zome of any bridge or
embankment or in eéo-fragile zone such-as habitat of any wild fauna.

10. Regarding the project no litigation is pending in any court.

I1. This project does not attract any of the ge‘x{eral conditions applicable’ on mining

project specified in EIA Notitication 14/0972006. :

_-F‘-
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The Project proposal falls under B2 Category of MoEF Notification dated
15/01/2016 and 20/01/2016. Based on the above said project, the District Level
Environment Impact Assessment Authority held on dated 27/11/2018 has decided to.

* grant the Environmental Clearance to this project proposal subject to effective

implementation of the following general and specific conditions: .-

. General Conditions

1.

-10.

12

13.

This environmental clearance is subject to allotment’ of mining lease in favour of

project propenent by District Admmlstratxon/I\/Immg Department.

Forest clearance shall be taken by the proponent as necessary under law.

Any addition of the mmmg area, change of Khasra numbers, enhancement of

capacity, change in mining technology, modernization and scope of ‘working shalt

again required prior environmental clearancc as per EIA notification, 2006,

No change in the calendar plan including excava’aon, quantum of mineral and

waste shall be made. -

Mining will be carried out as per the approved mining plan, In case of -any

violation of mining plan, the Environmental Clearance given by DEIAA will stand

cancelled. '

For ambient air quality monitoring statlons shall be established in the core zone as

well as in the buffer zone for RSPM, SPM, SO,, NO, monitoring. Location of the
_ stations should be decided based on the meteorological data, topographical features™

and environmentally -and ecologically sensitive targets and frequency of

monitoring should be undertaken in consultatlon.wnh the State Pollution Control

Board. The monitored data for criteria pollutants shall be regularly up loaded on

the company’s website and also dlsplaye,d at website.

Data on ambient air quality. (RSPM, SPM, SOz, NO,) should be.regularly

submitted to the Regional office, MoEF, Gol, Lucknow and the State Pollution

Control Board/Central Pollution Coritrol Board once in six months.

Ambient air quality at the boundary of the mine premises shall confirm to the

norms prescribed in MoEF notification fio. GSR/826(E}y dt. 16.11.2009.

Fugitive dust emissions from all the sources shall be controlled regularly. Water

spraying arrangement on haul roads loading and uploading and at transfer points

shall be provided and properly maintained. .

Measures shall be taken for control of noise leveld below 85.dBA in the work

environment. Workers engaged in operanons of HEMM, etc, shall be provided

with ear plugs/muffs and health records of the workers shall be maintained.

Industrial waste water (workshop, and waste water from the mine) should be

properly collected, treated so as to conform to the standards prescribed under GSR

422 (E) dated 19" may, 1993 and 31" December, 1993 ot as amended from time to

time. Oil and grease trap shall be installed before dlscharge of workshop effluents, -

Personal working in areas shall be provided with protectwe respiratory devices like

mask and they shall also be imparted adcquate training and information on safety

and health aspects. . .

Special measures shall be adopted to. prevent thc nearby settlements from the

impacts of mining activities.

The transportations of the materials shall be Iimited to day hours time only,

)
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15.

16.

- 17.

18.

‘19.

20,

21.

Provision shall be made for the hou
necessary infrastructure gnd facilities. such as
drinking water, medical health care, créche'e
temporary structures to be removed after the com
A separate Environmental Management Cell with-su
be set-up under the control of a-Senior Executive
Head of the Organization, ) : R
The Project Proponent shall inform to the Regional Offi
and State Pollution Control Board regarding date. of fingn
approval of the project by the Concerned authgrities and the;
development work. C S

A copy of the environmental ¢learance shall be submitted by the 0
to the Heads of the Local Bodies, Panchayat and Municipal Bodies
the matter, - o
The Project Proponent has to'submit half:yearly compliance report of the:
prior environmental cléarance terms and conditions in hard and soft copy
DEIAA, Mahoba. on 1* June and 1% December of each calendar year, - :
The DEIAA may alter/modify the above conditions or- stipulate -any further<'. -
conditions in the interest of environment protection, L
Concealing factual data or submission of false/fabricated data and failure to
comply with any of the conditions .mentioned above may result in withdrawal of

this clearance and attract action under the provisions of Environment (Protection)

Act, 1986.

Specific Conditions

L.

2w

Norms of Transport Department/PWD shall be strictly followed during
transportation of minerals, ©

haul road shall be made motorable. =

Forest NOC shall be obtained prior to start of waork.
Corporate Social Responsibility (CSR) plan along with budgetary provision of 5%

of the total cost shall be prepared-and approved by Board of Directors of the

company. A copy of resolution as above shall be submitted to the authority along
with list of beneficiaries with their mobile nos./address. :

This environmental Clearance does not create or verify any claim of applicant on

the praposed site/activity.

This environmental clearance shall be subject to valid lease in favour of project-
proponent for the proposed mining ‘proposals. In case, the project.proponent does

not have a valid lease, this environmental clearance. shall automatically become.
nult and void. S

The Environmental clearance will be “co-terminus yith the mining lease period.

No two pits shail be simuitaneously worked i.e.. before the first is exhausted and

reclamation work completed, no minerat bearing area shall be worked,

After exhausting the first mine pit and before starting mining operations in the next
pit, reclamation and plantation works in the exhausted pit shall be completed so as

to ensure that reclamation, forest 90\'/e.r and vegetation are visible during the first

year of mining operations in'the next pit, Fhis process will follow till the last pit is

ik



10.
1.

12.

13.

°‘14.

BER

17.
18.

20,

.21

22.

exhausted. Adequate rehabilitation of mined. pxt shall be cum;;mme mm
ore bearing atea is worked for expansmn
Adequate buffer zone shall be maintained between twa"»f s
bearing deposits. "
Sprinkling of water on haul roads to control dust will be ensurc.d..}',
proponent. ‘
Green belt development shall be camed out consxdermg CPCB g elines
including selection of plant ‘species and in consultation’ with- the local
DFO/Agriculture Department. Herbs -and shrubs shall also form a"part of -
afforestation programme besides tree plantatlon The company shall involve local
people for plantation Programme. Details of year wise afforestation programme
including rehabilitation of mined out area shall be submitted to the Regional
Office, MoEF, Gol, Lucknow and DEIAA Mahoba every year:

Blast vibration study shall be ‘conducted and -a observation report submitted to the
the Regional Office, MoEF, Gol, Lucknow. and UPPCB within six months. The

" report shall also include messures for preventxon of blastmg assoclated 1mpact on

nearby houses and agricultural fields. *

Controlled blasting techniques with sequential blas’cmg shall be adopted. The
blasting shall be carried out in the day: time orly.

Appropriate arrangement for shelter and drinking water for the mining workers has
to be ensured at the mining site.

Maintenance of village roads: used for transportat1on of minerals are to be done by
the company regularly at its own expenses. The.roads shall be block topped.

Rain water harvesting shall be undertaken to recharge the ground water source. '
Status of jmplementation shall be submitted to the Regional Office, MOoEF, Gol,
Lucknow, UP Pollution Control Board and DETAA Mahoba within six months and
thereafter every year from the next consequent year.

Measures for prevention and control of soil erosion and management of silt shall
be undertaken. Protection of dump$ against erosion shall be carried out with geo
textile matting or other suitable material, and thick plantation of.native trees and
shrubs shall be carried out at the dump slopes Dumps shall be protected by
retaining watls, .

Trenches/garland drains shalt be constructed at foot of dumps-and coco filters
installed at regular intervals to ‘arcest silt from being carried ‘to ‘water bodies.
Adequate number of Check Dams and Gully Plugs shall be constructed across
seasonal/perennial nallahs, if any ﬂowmg through the ML area and sﬂts arresteds
De-silting at regular intervals shall bc carried out.

Garland drain of appropriate size, gradient and length shall be constructed for both
mine pit and for waste dump and sump capacity shall be designed: keeping 50%
safety margin over and above peak sudden rainfall (based on 30 years data) and
maximum discharge in the area adjoining the mme site. Sump capacity shallalso
provide adequate retention - pc,nod to allow propt,r setting - of silt material.
Sedimentation pits shall be constr uct;:d at the corners of the garland drains and de-
silted at regular intervals.

Ground and-surface waler. if any in and near the core zone (within 5.0 ki of the
lease) shalt be regularly monitored for contamination and depletion due to mining

TRUE COPY




23,

.24.

| 25.

26.

27.

28.

29,

30.

31.

32.

activity and records maintained. The monitoring data shall be submitted to the
Regional Office, MoEF, Gol, Licknow, U.P. Pollution Control Board and DEIAA.
Mahoba regularly. Further, monitoring points shall be located between the mine
and drainage in the direction of flow. of ground water shall be set up and records
maintained.
Fugitive dust generation shall be controlled Fugitive dust emission shall be
regularly monitored at locations of nearest human habitation (including schools
and other public amenities” located nearest to sources of ‘dust generation as
applicable) and records submitted to the Regional Office, MoEF, Gol, Lucknow,
U.P. Pollution Control Board and DEIAA Mahoba regularly.
Baseline data for ambient air quahty shall be generated and maintained and RSPM
level in ambient air in the nearby human habitation (villages), shall also be
monitored along with other parameters.
Transportation of minerals shall be done by covering the trucks with tarpauhn or
other suitable mechanism so that no spillage of mineral/dust takes place.
Occupational health and safety measures for the workers including identification of .
work related health hazards, trammg on malaria eradication, HIV,” and health
effects on exposure to mineral"dust etc. shall be carried out. Periodic monitoring
for exposure to reparable mineral dust on the workers shall be conducted and
records maintained including heéalth records of the workers, Awareness programme
for workers on impact of mining on their health and precautionary measures like
use of personal equipments etc. shall.be carried out periodically. Review of impact
of various health measurés shalk be conducted followed by follow up action
wherever required.
The project proponent will ensure for providing employment to local people as per
requirement, necessary protection measures around the mine pit and waste dump
and garland drain around the mine pit and waste dump.
Top soil/solid waste. shalf be stacked properly with proper slope and adequate
safeguards and shall be utilized” for backfilling . (wherever applicabley for
reclamation and rehabilitation of mineéd out area. Top soil shall be separately
stacked for utilization later for réclamation and shall not be-stacked along with
‘over burden.
Over burden (OB) shall be stacked at earmarked dump site (s) only and shall not be
kept active for long period. The. maximum height of the dump shall nct exceed
20 m, each stage shall preferab]y be of maximum 10 m and overall'slope of the
dump shall not exceed 35°. The OB dump shall be backfilled. The OB dumps shall
be scientifically vegetated with sp'ltable native Species to prevent erosion and
surface run off, - ‘
Monitoring and management of rehabilitated areas shall continue until the
vegetation becomes self sustaining: Compliance status shall be submitted to the .
Regional Office, MoEF, Gol, Lucknow, U.P. Pollution Control Board and DEIAA
Mahoba oo six monthly basis.
‘Slope of the mining bench and ultimate pit limit shal] be as per the mining scheme
approved by Indian Bureau of Mines.

Permission for abstraction of ground water: shall be taken from Central Ground
Water Board. Regular monitoring of ground and surface water sources for level

/
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and quality shall be carried out by estabhshmg a network of existing wells and
constructing new piezometers. durmg the mining operation. The monitoring shall
be carried out four times in a year i.e.-nonsoon (April-May), Monsoon (August),
post-monsoon (November) and winter (January) and the data thus collected shall
be regularly sent to MoEF, Central Ground Water Authority and Regional

. Director, Central Ground Water Board. . ,

33.

3s.

36. -

37

38.

39.
40.

41.

42,

The waste water from the mine shall be treated to conform to the prescribed
standards before discharging in to the nafurdl stream. The discharged water from
the Tailing Dam, if any shall be-regularly monitored and report submitted to the
Regional Office, Ministry of Environment & Forest,  Gol, Lucknow, Central
Pollution Control Board and the State Poilution Control Board.

Hydro geological study of the area shall be reviewed by the pro;ect proponent

* annually. In case adverse effect on ground-water quality and quantity is observed

mining shall be stopped and resumed ‘only after mitigating steps fo contain any
adverse impact on ground water is implemented.

"Vehicular emissions shall be kept under control and regularly monitored, Vehicles

used -for transportation of minerals and. others’ shall have vahd permissions  as
prescribed under Central Motor Vehicle Rules, 1989 and its amendments. The
Vehicles h'anspornng minerals shall be covered with a tarapaulin or other suitable
enclosures so that no dust particles/fine matters e$cape’ during the course of
transportatiori. No overloading of minerals for transportation shall be committed.
The trucks transportmg minerals shall not pass through wild life sanctuary, if any
in the study area.

Prior permission from the Competent Authonty shall be obtained for extraction of
ground water, if any. .

A final mine closure plan, along w1th details of Corpus Fund, shall be submnted to
the Regional Office, Ministry of Environment & Forest, Gol, Lucknow and U.P.
Pollution Control Board 5 years in advance of final mine closure for approval.
Project proponent shall explore the possibility of using solar enetgy where ever
possible. !

" Commitment towards CSR has to be followed strictly.

Regular health check-up record of-the mine workers has to. be maintained at site in

_a proper register. It should be made available for inspection whenever asked.

Pro;ect Proponent has to strictly follow the dlrectxons/guldelmes issued by MoEF,
CPCB and other Govt. Agencies from time to time.
The blasting will be done only after getting the permission from the Mining-
Department. .

You are also directed to.ensure that the proposed site is not a part of any

no-development zone s requxrcd/prescrxbedlldentxf ed under law. In case of violation, this
permission shall automatically deem to be’ cancelled. Also, in the event of any dispute on
ownership of the proposed site, this permission shall automatically deem to be cancelled.

The above conditions will be enforced inter-alia, under the provisions of

the Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the public Liability
Insurance Act, 1991 along with their améndments and rules made there under and also any
other orders passed by the Hon’ble Courts of Law relating to the subject matter.

JRUE Gy



The Project proponent will have to submit approved plaris and pﬁséﬂs
incorporating the conditions specified in the Environmental Clearance within 03 months of
issuance of this clearanice. - ,

The DEIAA Mahoba/MoEF reserves the right to revoke the environmental
clearance, if any conditions stipulat'e&' are not implemented to the satisfaction of DETAA

- Mahoba/MoEF. DEIAA Mahoba: may ‘iiﬂposc additional environmental conditions or
modify the existing ones, if necessary: L .

. In Compliance of any ‘order passed by ,the Hon"ble Supreme Court,
Hon™blé High Court or Hon"ble National Green Tribunal this Environment Clearance can
be terminated by the DEIAA at any time. . _

- This is to request you to take further necessary action in matter as per
provision of Gazette Notification No. 8.0. 1533 (B) dated 14-09-2006, as amended and
send regular complianbe teports to the authority as prescribed in the aforesaid notification.

: /&‘/13_‘ op\ 3

(Sahde)
D.M,Mahoba.
Chairman,
DEIAA, Mahoba. (U.P.)

No. 22 /Parya/DEIAAMahoba/.... L1 %....2018 dated as above.
Copy for information and necessary actionfo: - . - :
1. Additional Chief Secretary, Geology and Mining, Govt. of U.P,, Lucknow .
2- The Principal Secretary, Environment, Govt. of U.P., Lucknow.
3- Director, Environment, Bibhuti Khand, Gomti Nagar, Lucknow.
4- Director, Geology and Minixig, Lucknow.
5. District Magistrate, Mahoba., . -
. 6- Divisional Forest Officer, Mahoba. .
. 7- Sub Divisional Magistrate (Sadar), Mahoba.
8- Regional Pollution Control Officer, Banda.
9- NIC Mahoba to upload on website. = - . /

(Sahdev)
" D.MMahoba.
Chairman,
DEIAA, Mahoba. (U.P.)
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